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tN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE FOURTEENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO i 787 0F 2026

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

0910212026 in W P No 3825 OF 2026 on the file of the High Court.

Between:

1. Thadi Ram kumar Reddy,, S/o. T.V. Reddy, Age: 57 years, Occ: Business,
Rl/o. H.No. 8-2-2931821HE1381/1 , Flat No. 8, Parnasala, Huda Enclave,
Shaikpet, Jubilee Hills, Hyderabad.

2. V. Rajashekhar Reddy,, S/o. V. Bhaskar Reddy, Age: 58 Years, Occ:
Business, Rl/o. Flat No. 102, ArudraGautami Society Plot No. 79, Near Chirec
School, Kondapur, Serilingampally, R.R. District.

3. Kavitha Gajjela,, W/o. R. Sita Ram Reddy, Age: 44 Years, Occ: Business,
F/o. G3501, My home Bhooja, Knowledge City, Raidurgpanmaktha,
Serilingampally mandal, Ranga Reddy District.

...AppellanUAppellant
AND

1. N. Dharanidhar Reddy,, S/o. N. Shekhar Reddy, Age: 45 Years, Occ:
Agriculture, R/o. H.No. 2-139, Dhannaram Village, Kandukuru IVlandal,

Rangareddy Distrcit.

2. N. Kousalya,, W/o. N. Shekar Reddy, Age: 67 Years, Occ. Agriculture, Rl/o.

H.No. 2-139, Dhannaram Village, Kandukuru Mandal, Rangareddy Distrcit.
. . . Respondents/ Writ Petitioners

3. The State of Telangana,, Rep. by Principal Secretary, Revenue Department,
Secretariat Buildings, Hyderabad.

4. The District collector,, Rangareddy, Rangareddy District

5. The Assistant Director,, Survey and Land records, Rangareddy, Rangareddy
District.

6. The Revenue Divisional Officer,, Kandukur Division, Rangareddy,

Rangareddy District.

7. The Tahsildar,, Kandukur Mandal, Rangareddy District.



B. The Mandal Surveyor,, Kandukur Mandal, Rangareddy District

...Respondents/Respondents

LA. NO: 4OF 2026

Petition under- section 151 CPC praying that in the circumstances stated in the

affldavit f led in support of the petition, the High Court may be pleased to suspend

the operation of the order oated 09 02.2026 passed in W.P NO. 382512026

Counsel for the Appellants: Sri. B. SHIVA RAM SHARMA'
representing K. RATHANGAPANI REDDY

Counsel for the Respondent Nos.1 & 2: Ms. M. HARTHIKA

Counsel for the Respondent Nos.3 to 8: Sri. MURALIDHAR REDDY KATRAM,
GP FOR REVENUE

The Court made the following: ORDER



IN THE TIIGII COURT FOR THf STATE OF TELANGANA
-4T HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APAR-ESH KUMAR SINGH
AND

THE TION'BLE SRI JUSTICf, G.M.MOHIUDDIN

WRIT APPEAL No.787 of 2026

DATED: 14.08.2026
Between:

Thadi Ram Kumar Reddy and two others

AN I)

N. Dharanidhar Reddy and seven others

JUDGMENT:

... Appellants

... Respondents

Mr. B. Shil.a Ram Sharrna, learned counsel appears tbr

Sri K. Rathangapani Redd),. learned counsel tbr the appellants.

Ms. M. Harthika, leamed counsel appears fbr respondent Nos. I and

2lrvrit petitioners.

Mr. Muralidhar Reddy Katratn. leanted Government pleader fbr

Rc,'enue appears lbr respondent Nos.l to g.

2. This Writ Appeal is filcd assailing the order dated 09.02.2026

passcd bv thc learned rrrit Courr. in Writ petition No.3g25 of 2026.

l. Leamed counsel for respondent Nos.l and 2/writ petitioners has

draw'n the attention ol this Court to the description made in the writ

aflldavit as regards the sub.ject property to sublnit that the writ petitioners

harc substantial chunks ol' land adrneasuring Acs. 10.36 guntas and

Acs.l0.00 in Survey Nos.76 and 76iAji l:77l1. respectively, situated at

Muralinagar Village. Kandukurtr Manclal. Ranga Reddy District. which
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have been mutated in the rcvenue records and e-pass books rverc also

issued in thoir laYoLlr as the! are the absolute owners thereof The

aforcsaid \\'rit Pctitiorl s as llled for a directiorl upon respondent No 3 to

conduct subclirision pattir sune) in respect of the subiect property' fbr

which applicaLiorrs wirh reqttisite challans uere tlade on 22'0tt 2025 but

had re mained pcndirlg ri ithout anr action She submits 1Llu1 1fie rvrit

petitioners arc una\\arc olthc iniunction order dated 03 12 2025 passed b1

the learned Jtrnior Cir il .ludge' Ranga Reddl' District at Maheshrvaram' in

LA.'.1o.1687 of l0l5 in O S No 209 of 2025 81' referring to the said

inlunction order. it is strbrnirted that the parcels o1'the Iarld clainred b1 the

appcllants hclein belorc thc leirrncd trial Court are onll srnall chtrnks of

land in Surrcl \rls.l6 arlcl ll sith *hich rhe "vrit 
peritiol)ers ma) not have

anr orerlap. Otheruise- thc sttrrer has to be conducted zrtter dr're notice to

the interested parties as per thc impugned direction passed by the lcarned

$rit court. l'heretirre. the appellants should not have been aggriered b1

the irtnocuotrs naturc o('thc clirection issued br the learnecl rvrit Court vide

ordet'underappcaldatcd()9'0].20]6'l.herefbre.theinstant\tr.ritAppeal

ma) not be clltertain etl

1. On thc part ol thc appcllants ettention t)1'this Cotlrt is dra\\11 to thc

atbrcsaitl iniLrrlction ()rcler dated 03'll l0l'5 irr uhich the

respondents rlefcnclanls therein are the r'"rit petitioners lr is their case that

the learned rrial Cburt hrts srantcd ad interirn injunction in tavour olthe

appcllants rcsrrainino the urit petitioners fiorn interl'ering rrith the petition
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Schedule 'A' to 'C' properties till 06.01.2026. The schedule properties are

also on Survey Nos.76 and 71 . As such, the appellants were necessary

pafties to the writ petition in the absence of whom and without impleading

them by the writ petitioners, the irnpugned direction has been passed by

the learned writ court which wourd adversery aft'ect their interests and

claim o.'er the sub.lect properr) involved in the aforesaid writ petition.

Theretbre, the appellants have rightly prelerred the instant Writ Appeal.

5. Upon consideration of the rival submissions of the parties and the

material lacts taken note above, we are of the view that since the

appellants had substantial interest in respect of the subject property and

injunction order had alreadl been passed in their lavour and against the

rvrit petitioners in respect thereoL the irnpugned direction passed by the

Iearned vrrit Court upon the olficrai respondents to conduct surv.ey,

derrarcate and subdivide the subject property by issuing notice to the writ

petitioners, adjacent land owners and other interested parties, could have

atlr erse afl'ect on the interests or the appe ants as it was passed without

hearing them.

6. l'herefbre. the order under appeal dated 09.02.2026 passed by the

Iearned rvrit Court in Writ petition No.3g25 ot 2026 is set aside. The

appellants shall be ir,rpreaded as rcspondents in w.p.No.3g2 5 of 2026

lvhich in turn shall be heard afiesh.

The writ Appeal is disposed of in the manner and to the extent

indicated hereinabove. H or.r e'er. it is made clear that the observations. il
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an\ made in thc prescnt .iuclgrrlont are otrl\ lbr the ptrrposes of r'letcrrttintng

ivhether thc irrpuened dircction issued bl the leamed u rit Court were

vulnerableonacc()tlnttlinon.irrrpleadmentoftlreappellantsaSnecessar}'

parties in the atbrcsaicl \\'rit Pctition lt is open tbr the learned writ Court

to deciile thc albrcsaitl \\ rrt Petition on merits rrninfluenced b1 anl of the

observations rnadc hercinahovc' 
-l herc shall be no orcler as to costs'

\liscellaneoLrs application:' il'anl pending' shall stand closed

//TRUE COPY/I

1. The Principal Secretary, Revenue Department' Secretariat Buildings'

Hyderabad.

2. The District collector.. Rangareddy Rangareddy District

3. The Assislant Drrector, Survey and Land records' Rangareddy' Rangareddy

Drstrtct.

4. The Revenue Divisional Officer" Kandukur Division' Rangareddy'

RangareddY District.

5. The Tahsildar., Kandukur l\,4andal, Rangareddy District'

6. The Mandal Surveyor,, Kandukur Mandal' Rangareddy District

7. One CC to SRl. K RATHANGA PANI REDDY' Advocate [OPUC]

8 One CC to SRI N,'IALLAREDDYGARI HARTHIKA' Advocate [OPUC]

9 Two CCs to GP FOR P.EVENUE, High Court for the State of Telangana at

Hyderabad [OUT]

10, Two CD CoPies

SD/- MOHD.ISMAIL
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HIGH COURT

DATED: 1410812026

ORDER

WA.No.787 of 2026

DISPOSING OF

THE WRIT PETITION

WITHOUT COSTS.
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